
Press Note 

Revision in provisions relating to Blended Edible Vegetable oils and 

Vanaspati 

FSSAI has final notified Food Safety and Standards (Food Product Standards 

and Food Additives) First Amendment Regulation, 2018 with respect to 

‘Removal of Boudouin Test and Halphen test requirement for Blended edible 

Vegetable Oil and Revision of special provisions relating to sale of vegetable oil 

and fat’. 

Through this regulation, FSSAI has paved way for the FBOs to prepare 

Vanaspati, Interesterified vegetable oil/fat, Bakery shortening, Bakery and 

Industrial Margarine, Table Margarine and Fat spreads from any of the edible 

vegetable oils whose standards are prescribed under FSSR or any other edible 

vegetable oil with prior approval of the Food Authority. This revised regulation 

thus removes the restriction on preparation of vanaspati only from the oils that 

were earlier specified in the list. 

Furthermore, two provisions relating to Halphen’s Test and Baudouin Test are 

removed as there are other more suitable tests which can be used for testing 

blending of edible oils. In addition, any adulteration of Blended Edible 

Vegetable Oil will be addressed by the Fatty acid profile of different Vegetable 

Oils notified by FSSAI. 

These regulations have been finalised after consideration of the comments 

received from the stakeholders in this respect and shall immediately come in to 

force on the date of notification in the Official gazette of India. 

 

 



4532 GI/2018 (1) 

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
 

vlk/kj.k 
EXTRAORDINARY 

Hkkx III—[k.M 4 
PART III—Section 4 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la- 291] ubZ fnYyh] 'kqØokj] vxLr 3] 2018@Jko.k 12] 1940    
No.  291] NEW DELHI, FRIDAY,  AUGUST  3,  2018/SHRAVANA 12,  1940 � वा� वा� वा� वा� �य� �य� �य� �य    और और और और प�रवार क� याप�रवार क� याप�रवार क� याप�रवार क� याण मं�ालयण मं�ालयण मं�ालयण मं�ालय    ((((भारतीय खा	 सुर�ा भारतीय खा	 सुर�ा भारतीय खा	 सुर�ा भारतीय खा	 सुर�ा औरऔरऔरऔर    मानक �ािधकरणमानक �ािधकरणमानक �ािधकरणमानक �ािधकरण))))    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द� ली, 31 जुलाई, 2018 एफ. सं. मानकएफ. सं. मानकएफ. सं. मानकएफ. सं. मानक/ओएवंएफ/अिधसूचना(8)ओएवंएफ/अिधसूचना(8)ओएवंएफ/अिधसूचना(8)ओएवंएफ/अिधसूचना(8)/एफएसएसएआईएफएसएसएआईएफएसएसएआईएफएसएसएआई-2017201720172017.—खा� सुर�ा और मानक (िव�य पर �ितषेध और िनब�धन) संशोधन िविनयम, 2018 का �ा प खा� सुर�ा और मानक अिधिनयम, 2006 (2006 का 34) क) धारा 92 क) उपधारा (1) क)  अपे�ानुसार भारतीय खा� सुर�ा और मानक �ािधकरण क) अिधसूचना एफ. सं. मानक/ओएवंएफ/अिधसूचना(8)/एफएसएसएआई-2017, तारीख 7 फरवरी, 2018 /ारा भारत के राजप1, असाधारण, भाग III, खंड 4 म4 �कािशत �कया गया था िजसम4 उन 8ि9य: से िजनके उससे �भािवत होने क) संभावना थी, उस तारीख से िजसको उ9 अिधसूचना वाले राजप1 क) �ितयां जनता को उपल=ध करा दी ग> थ?, तीस �दन: क) अविध क) समा@ी के पूवA आ�ेप और सुझाव आमंि1त �कए गए थे;  और उ9 राजप1 क) �ितयां जनता को 15 फरवरी, 2018 को उपल=ध करा दी ग> थ?;  और भारतीय खा� सुर�ा और मानक �ािधकरण /ारा उ9 �ा प िविनयम: के संबंध म4 जनता से �ा@ आ�ेप: और सुझाव: पर िवचार कर िलया गया ह;ै  अतः, अब, भारतीय खा� सुर�ा और मानक �ािधकरण, खा� सुर�ा और मानक अिधिनयम, 2006 क) धारा 92 /ारा �दत शि9य: का �योग करते Hए, खा� सुर�ा और मानक (िव�य पर �ितषेध और िनब�धन) िविनयम, 2011 का और संशोधन करने के िलए िनIिलिखत िविनयम बनाती ह,ै अथाAत्:— िविनयमिविनयमिविनयमिविनयम    1. संि�� तसंि�� तसंि�� तसंि�� त    नाम एवं �ानाम एवं �ानाम एवं �ानाम एवं �ारंभरंभरंभरंभ....————(1)इन िविनयम: का संि�@ नाम खा� सुर�ा और मानक (िव�य पर �ितषेध एवं िनब�धन) �थम संशोधन िविनयम, 2018 ह।ै  (2)  ये िविनयम राजप1 म4 उनके अंितम �काशन क) तारीख को �वृत ह:गे।  



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART III—SEC. 4] 2. खा� सुर�ा एवं मानक (िब �� पर िनषेध एवं �ितबंध) िविनयम, 2011 म4- (क)  िविनयम 2.1 म4, उप-िविनयम 2.1.1 म4, तीसरे और चौथे �ावधान का िवलोप �कया जाएगा। (ख)  िविनयम 2.3 म4, उप-िविनयम 2.3.15 म4, खP ड (3) के िलए, िनQ निलिख त खंड �ितR थािपत �कया जाएगा, अथाAत्  र:— “(3) वनR पित, इS TेR टीफाईड वनR पित तेल और वसा, बेकरीखRताकार, बेकरी और औ�ोिगक  मागाAWरन, टेबल मागाAWरन और वसाR�ेड का िनमाAण िसफA  उन खा� तेल: से �कया जाए जो �क खा� सुर�ा और मानक (खा� उX पाद मानक और खा� सहयोY य) िविनयम, 2011 के उप-िविनयम 2.2 म4 िविन[द\ ह] या खा� �ािधकरण क) पूवA अनुमित से �कसी भी अS य खा� तेल से �कया जा सकता ह।ै”   पवन अ^वाल, मु_ य कायAकारी अिधकारी [िव`ापन-III/4/असा./167/18] नोटनोटनोटनोट    ::::        मूल िविनयम भारत के राजप1, असाधारण म4 अिधसूचना सं_या एफ. सं. 2-15015/30/2010, तारीख 1 अगRत, 2011 /ारा �कािशत �कए गए और पaातवतb िनI अिधसूचना सं_याक: /ारा संशोिधत �कए गएः– (i)   फा. सं. 4/15015/30/2011, �दनांक 8 फरवरी, 2013.  (ii)  फा. सं. मानक/ओएवंएफ/अिधसूचना(2)/एफएसएसएआई-2016,�दनांक 23 अगR त, 2016 और  (iii) फा. सं. मानक/एफएवंवीपी/अिध. (02)/एफएसएसएआई-2016, �दनांक 23 अगR त, 2016 ।  
MINISTRY OF HEALTH AND FAMILY WELFARE 

(FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA) 

NOTIFICATION 

New Delhi, the  31st July, 2018 

 F. No. Stds/O&F/Notification (8)/FSSAI-2017.—Whereas the draft of the Food Safety and Standards 

(Prohibition and Restrictions on Sales) Amendment Regulations, 2018,  was published as required under  

sub-section (1) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the 

Food Safetyand Standards Authority of India number F. No. Stds/O&F/Notification (8)/FSSAI-2017, dated 

the 7th February, 2018 in the Gazette of India, Extraordinary, Part III, Section 4, inviting objections and 

suggestions from the persons likely to be affected thereby, before the expiry of the period of thirty days from 

the date on which the copies of the Gazette containing the said notification were made available to the public; 

 And whereas copies of the said Gazette were made available to the public on 15
th 

February, 2018; 

 And whereas objections and suggestions received from the public in respect of the said draft regulations 

have been considered by the Food Safety and Standards Authority of India; 

 Now, therefore, in exercise of the powers conferred by section 92 of the Food Safety and Standards Act, 

2006,  the Food Safety and Standards Authority of India hereby makes the following regulations further to 

amend the Food Safety and Standards (Prohibition and Restrictions on Sales) Regulations, 2011, namely:- 

Regulations 

1. Short title and Commencement.—(1) These regulations may be called the Food Safety and Standards 

(Prohibition and Restrictions on Sales) First Amendment Regulations, 2018.  

 

(2) They shall come into force on the date of their final publication in the Official Gazette. 

2. In the Food Safety and Standards (Prohibition and Restrictions on Sales) Regulations, 2011,- 

 

(a)   in regulation 2.1, in sub-regulation 2.1.1, the third andfourth provisos shall be omitted; 

 

(b) in regulation 2.3, in sub-regulation 2.3.15, for the clause (3), the following clause shall be 

substituted, namely- 
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“(3) Vanaspati, interesterified vegetable oil or fat, bakery shortening, bakery and industrial 

Margarine, table Margarine and fat spreads shall be prepared from any of the edible vegetable oils 

whose standards are specified in sub-regulation 2.2 of the Food Safety and Standards (Food 

Products Standards and Food Additives) Regulations, 2011 or from any other edible vegetable oil 

with prior approval of the Food Authority.” 

PAWAN AGARWAL, Chief Executive Officer 

[ADVT.-III/4/Exty./167/18] 

Note : The principal regulations were published in the Gazette of India, Extraordinary vide notification 

number F. No. 2-15015/30/2010, dated the 1st August, 2011 and subsequently amended vide 

notification numbers: 

(i)  F. No. 4/15015/30/2011, dated the 8thFebruary, 2013.  

(ii)  F. No. Stds/O&F/Notification (2)/FSSAI-2016, dated the 23
rd

 August, 2016. 

(iii) F. No. Stds/F&VP/Notification (02)/FSSAI-2016, dated the 23rd August, 2016.                                                                       
Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 
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